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Heard mr.A.K Roy, learned

- counsel for the. appliCQnt.

Issue notice s to why the

mpt Proceeding shall ngt be
initiated..
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List on 18,2,

Membep: : .

2002 for ordar,..
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Vice-Chairman ;
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Notices were sent on 6.2,02

fList on 5.3.02 for orders.
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\Meégéébyb. ice~Chajirman

Sexvxce is complete.
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yet to file

reply; List
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Vice-Chairman
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3145.2002, o
Deputy Registrag I/C

- Ask for explanation
from the concerned officer
for neglxgsnce in duty in aot
iifng notica of the Court
for the appearance of the
respondents, Obtain expla-
nation and place before ¥he

ans:Chaixman 1mmad1ataly.
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. this was an ob

vl.uOl‘dONo '

\QHSLWLXE M

M ember ViceeChai rman

wod

No reply so far filed by any of
the respondents. List on 28.5.02 to
enable the respondents to £ile~rep1y:
if any.

Jﬁ%bgéﬁJ“;J"\vﬁ ViJ;eibhaifﬁﬁﬁf

Service is complete. Despite oppor-
tunity granted no reply so far filed, The:ze
respondent No.2 is ordered to appear in
parson at thssstaga. List on 27.6, 2902 for
0 rders.an 4 bpplansme 1 R *

b\~—”‘”*”h

Vice=Chairman

—

ents, Mr.
ed to the Yecords and pointed out thet the
Vokalatnama\on behalf of the respohdent Nos.
1 and 2 were filed on 9.5.2002. Yhen the
matter was lissed on 28,5.,2002 /the name of
counsel for the \respondents wds not shouwn
and therefore, cobynsel for £he respondents
did not enter appeayance,Dus to ths
abséncé of the counsal for the respondents
in the Court, order fok personal appearance

of respondent No,2" was pessed. Apparently,

ous mistake on ihe part of

oG-\ b bk U (2o 01
tha ofoce ‘ 1ce/andzﬁ?is
aspect before

in ghe Court, ;Z;%aﬁger dated 28.%.,2002 is

pcalled, %1/

r’

Contd/=
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This matter is mentioned by Sri

'NK. Hazumdar, learned counsel for the

;:espondants. Mr. Mazumdar, learned counssl
refarrad to the records and painted out
that thé Vokalatnama on behalf gf thg
Irespondent Nes. 1 and 2 were filed an - ...
9 5.2802, When the matter was listed on
'28.5,2002 the name of the counsel for tij/
Er93pondents wa8 not showun and therefors
icounsel for the responcents did not .
enter appearance. ODue to the absence of (%,

the counsel for the respondents in the
Court, order far personal appearanca

iof respondent No.2 was passed, Apparaﬁtly,
:this was an abvious mistake on the part ,
;oF the office in mot bring the matter to
iths notice of- the Bench which occasioned

che Bench to pass the order for persgnal
gappearance in the Court, The erder dated
128.5 2002 is recalleds

fire Mazumdar, lezrned counsel
Further submitted that against the order
passed by this Tribunal in O.A. Nos.42/99
land 107/2001 the respondents prefarred

T Al s o i 420 e .

‘Urxt petition before the High Court and
'the High Court admitted the application
Eand stayed the operation of the grder

i dated 7.6.2002,

|
|

; In the circumstances, the contempt
| proceeding stands clossed.
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_Date of application for -

the copy.

Date fixed for notifylng
the requisite number of

AoubvasasDEerOEel

Date of dellvery of the
requisite stamps and
folios,

e sIwLINVEST I

e vabs pre et

Date on which the copy
was ready for delivery,

stamps and follos.

Date of making over the
copy to 'the applicant.
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IN THE GAUHATI HIGHC OURT

1 \

~ (THE HIGH COURT OF ASSAM NAGALAND MEGHALAYA MANIPUR TRIPURA

MIZORAM & ARUNACHAL PRADESH)

Wwp (C) NO, 7843/2001

Kendriya Vidyalaya Sangathan,

18, Institutional Area, Saheed Jeet
Singh Marg, New Delhi =16,

represented by its Agsistant
Commissioner,Kendriya Vidyalaya
sangathan, Regional Office, Guwahati-11
Kamrup, Assam.

Agsistant Commigsioner,
Kendriya Vidyalaya Sangathan,
Kamrup, Guwahati=-11,

Agsistant Commissioner,
Kendriya Vidyalaya Sangathan,
Silchar. Region,Hospital Road,
i Silchar. ’ :

—-l5 -

Shri Krishna Mohan Singh,
Son of late Buleshwar Singh

. Principal in Charge,Kendriya:Vidyalaya
CRPF Group Centre,Khatkhati, '
District -Karbi Anglong,Assam,

...Petitioners.

.+ Respondent.

} PRESENT .
THE HON'BLE MR JUSTICE JN SARMA
THE HON'BLE MR JUSTICE PC PHUKAN

FOR THE PETIT1ONERS s Mr.SC Biswas,
Mr.K,Bhattachar jee,
Mr.MK M3jumdar,Advs.

Contd

o« 2.
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Date of déllvery of the

Oate on which the copy
requisite stamps and

Date fixed fot notifying was ready for detlvery,

the requisite number of

Date of making over the
copy to the applicant,

Re

gistored No. of Pelmon .. .. %
. Photostate by{"(’ype by....

Reed bY
Compered by

~ stamps and follos, A folios.
2,
-g.Q‘_l..l..-_Z_QQL ’_O_RDER

Heard Mr.K.BhattaCharyya. learned counsel

"~ for petitionérs.

Let the records be called for,

Let a Rule issue calling upon the respondents

to show cause as to why a writ should not be issued

as prayed for ; and/or why such further or othpr orders

should not be passed as to this court may seem fit and

proper-

'Steps by registered bost or by hand. g

In the interim, the order dated 7.6.2001 passed

]
by th§
|

Central Administrative Tribunal Guwahati Bench
in O.A. No. 42/99 shall stand suspended.
; S4/=-PC PHUK%N Sd/-JN SARMA
? JUDGE JUDGE,
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1

GONTEMPT PETITION _ L s

—

In 0,4 NO 42/1999 ang
0.A TO0. 107 /2001

Shri Krishna Mohan Singh

Principal (I/¢C)

Kendriya Vidyalaya , CRPF Group Centre,
Khatkhati , Dist ..'-.}Karbi Anglong, (Assam)

V _ vene .Pét itioner
- VERSUS -

1. shri H.M,Cairae,
&bmmissioner_ ’ » ,
Kendr iya Vigyalaya Sanga};han R

18, Institutional Area,

Séheed Jeet Singh Marg, New Delhi.

2., shri 8.7, Ba;uri i
Asstt, Comié_sioner \,
Kendriya Vi dyalayaf Sangathan,
Reglonal Office, HoSpital Road, \
Silchar , Dist- Cachar, (Assam)

+se 0. Respondents

-AND - w

IN THE MATTER OF s

An applicgtion under section 11 and 12




s

of the Contempt of Court Aet 1971
read with section 17 of the Admind strative
Tribunal Act 1985 .
- AND -
IN TEE MATTER OF 3

Wilful and deliberate violation of order
dated 7.6.2001 passed by this Hon'bie
Iribunal in 0, 4 TNo. 42/1999 angd 0,4,N0,
107 /2001.

The humble petition of the petitioner

above-naned .

 MOST RESPECTFULLY SHEWETH ;

1. That the petitioner approached this Hon'ble
Tribunal by filing an application being Original
Application NO, 42 of 1992 challanging the action of the
respondents in not considering his case for promotion

to the post of principal allegedly on the ground of

pendency of désciplimry proceeding for which one charge

. -sheet dated 6,11.1937 was served on him , Be it stated

that after the said chargesheet ,the petitioner submitted
his Qefence statement and thereafter hothing was donhe

by the respondents about the charges and no disciplimary
proceeding was held and the respondents were completely

silent for about twelve years .

2o That ,during the pendency of the said Original
application N0, 42 /1999 ,the Asstt, Commissioner ,
Sllchar Regional Office issued & memorandum withdrawing

the chargesheet dated €.11,1987 allegedly on technical

*



and issued another i«iemoré.ndum of charges asking the
‘petitioner to submit written statement within 10 days.
However , the charges brought against the petitioner
under the aforesaid memorandum dated 19.2.2001 are the
same as were issued under Memorzndum date 6,1%,1987 .
Being aggrieved , the applicant filed another Original
Application HO, 107 of 2001 before this Hon'ble Tribumal,

3, That ,both the Originai applications were taken
together by this Hon'ble Tribumal for hearing on 7.6,2001
and this Hon'ble Tribunal wvas pleased to dispose of the
same by ‘a cormon order dated 7.6,2001 guashing and setting
aside the impugned charéesheet dated,lg.E.EDOl,and order
dated 10.2,2001 and directed the respondents to congider
the case of the apilicant for promotion to the post of

pPrincipal against any vasant post .

One copy of the said order dated 7.6.2001

is amexed herewith as Amexure -A

4, That, after receiving the copy of the aforesaid

order of this Hon'ble Tribunal ,the petitioner furni shéd

the same tothe respondents alongwith an application dated

12.6.2001 requesting for compliance with the order of

this Tribunal and waited fof about four months , But

finding respondent's ingction to implement the order of

this Tribunal , the petitioner preferred amother applica-

tion /reminder dated 3.10.2001 requesting to implement

the order ,but the same alep failed to évock any response,
Copies of the application dated 19.6,.2001 and

remninder dated 3,10.2001 are annéxed as :
Annexure -B series.



-4;-

5, That the petitioner states that he also |
personélly approached the office of the Respondent 10,2

for two times but failed to get any response about the

conpliance of the order ,

6. That the petitioners states and submit that till
now there are &8 number of vacant posts of pfincipal in
several kendriya vidyalayas . Be it stated here that

the petitioner himself has been working as principal -in.

- charge in kendriya vidyalaya , Khatkhati angd hence there

is o impediment in considering and appointing his as

principal égainst any vacant post  moreso, when he has
already been selected in the departmental ‘examination
for the post of ﬁrincipal and vice-principal and placed

at serial NO, 7 of the list of sugcessful candigates,

7.  That it is submitted that from the aforessid fact

it is clear that the respondents have no interest about

. - Implementation of the order of this Hon'ble Tribumal and

they are wilfully and deliberately violating the order
of this Hon'ble Tribumal , Their inaction is a complete
violation of the order passed by this Tribural and hence
they are liable to be prosecuted and punished under the

contempts of Courts Aect 1971 .

8+ - That this petition is made bomafide ang fb: the

ends of justice .

In the premises aforesaid 'it‘is
therefore prayed that Your Lordships

may please to pass necessary order



Tt

\

drawing a contempt proceeding against

the regpondents for their wilfyl angd .
deliberate violation of order dated .
7.6.2001 passed by this Hon'ble Tribunal
in 0.,A.H0. 42 of 1999 and 0.,A.HG. 107 of
2001 and after hearing fhe respondents
on the cause or causés that may be.

shown be pleased to punish thém under
the Contempts of Courts Act and /or be.
pleased to pass any other order or orders
as Your Lordbliips may think fit angd

proper ..

And for this , as in duty bound ,petitioner shall

ever pray.
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AFFIDAVIT -

I, Shri Krishna Mohan Singh , son of late Balesyar Singh,

agedvabout S1 years, presently residing at Khatkhati )
Dist- Karbi Anglong, (Assam) do hereby solemnly

affirm angd states &s follows -

1. That I am the petitioner in the instant comtenpt

petition and hence entitled to swear this affidavit

2. That the statements made in this affidavit

and in paragraphsi,2 5,8 8¢ of the petition are
true to my knowledge and those statements made in
prragraphs % 4, of the petition being matter
of records ,I believe the same are true ang rests are

By hurble gubmissions before this Hon'ble Tribumal ,

And I sign this affidavit on this the 14
day of Decemboe ’ 2001

Identified by .
DEPONEBGRT

advocate

Solennly affirmed and declared
before me by the deponent on

being identified by SHKI INDRANT! .

GOGOl___Advocate on this the {41, ol
of Decewber’ 2001

KDVOCATE
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DRAFT CHARGE

The charge against the respondents is that inspite
of the order dated 7.6.2001 passed by this Hon'ble
Tribunal in Original Application lNG, 42‘ of 1299 and
Original Application NO, 107 of 2001 by which this ¥
Hon'ble Tribuml directed to consider the petitioner/
applicant against any vacant post of principal ,the
respondents have not consider the case inspite of
there are sufficial vacancy till date and hence
they are liable to De prosecuted and punished under

the Contempt of Courts Act 1971,
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. s CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
5 i -
' ) ~original Applications No.. 42 of 1999 and
Lo o L 3
CooE e - e o . ; - 10? of 2001.’
S S ' - {
ﬁf: ' Date of Order -1 This the 7th Day of Juneazool.
? : o The Hon?ble Mr Justice D.N.Chowdhury,vice-Cheairman.
. : ‘ . : . . . ' <
B © The Hen'ble Mr K.K.Sharma, Administrative Membera .
- 3 = . . ) ~ ~
,i [ g ) \
) Shri*Krishna Mohan Singh,
y principal, i
P, . Kondriya Vidvalaya.
o : . CRPF Group Centre,
S . -Khatkhati, Dist. Karbi Anglong(Assan) + « » Applicant
AR . B . A :
By -Advocate Sr{ $.C.Dutta Roy.
~Versuyg - .
- union of India,
, represented. by the¢ Commissioner, ; - - U
L Kendriya Vidyalaya.Sangathan, :
New Delh{ and others.- .+« « « Respondents.
' y Advocatg Sri S.Sarma. =
l L}
: - ! :
: N f e L
B QRDER |
fRL PN ho o i -
Dﬁ% O A CHCWDHURY J. (V.C) :
s Lo ol ' L i » ‘
\"Q,' “‘t.,-\::h.»::"{‘ PR i ’ ' ' . i :
v.‘- LR "‘1‘,2._"::{& . . . . i ° ) “
S T , In 0.A.42/99 the upplicant quuationed the legitimacy
p ' i i ‘
I of the action of the rospondonts in not conaidering his
-
- . \\
S . /case for _promot.ion allegedly on the ground of a purportag
' disciplinary proceeding’ In the aio;emaa:iened case the
. v - e .
EEEEEL I - applicant stated.and contended that the reSpondents authority -
o REEE ‘ b p
. S on the plea of the purported proceeding denied his right \
\
to ‘be considered for promoc&on to‘thu pOut of principal ot A
, l
the Kendriya Vidydlaya in the following circumstances. /

2? - Tﬁe applicant 1nitially was appointea as a primary

_Téécﬁer=uﬁder.Patna Regional Office in JUly 1977 . He was

l,

later on appointed to the post of Trained Graduate Teacher

S B ~ on 12.11.1979 and thereatter appointed to the P°9t of post
At . : : : g o

.%"- ‘ o ) ~ i . K . ) Cohtdu:2

| I’

,"E :

. N ey s
o S . R L,
R e T el
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L oot . i :
; Graduate Teacher on 19 10 1984 in the same Patna Reginnal

:office wherefr@m hL was transferred to Orissae Whiie hé

. | x
waL working as PGT in Meghahatubuxu in OCiBSa. he wase

‘placed under suspensaion pending d.aWal of disciplinary

proceedihg vide order dated 21.10. 1987. A memor andum

v.containing charge sheet under Rule 14 of the CCS {cea) '
{

Rules was served on the applicant on 6.11.1987 and the ‘
appliCant submitted hib reply to the charge sheet denying ' i

the allegatiOns. The order. of suspension was withdraWn

by communiCutiOn dated 6.10.1988 and he was directed to

report for duty to the Assistant Commissioner. Bhubaneawar

S

e chiOn for tho po%t graduate 1eacher (History) which he
Ciy t
‘»waa he 1d prior to his suspension. BY crder dated 5.11.1990- i

the appliCdnt was transferred frOm patna to Baraunil and

_he was paiﬁ full Salary including *he calary for the

suspcnaion pericd. Coming to Know , tbat some dedncy arose

for the post oOf principal in Nuvodaya vidyalaya samiti.

the applicant submitted nis application to, the authority ™~

.'l)
%Qgﬁ which was forwardad by the KVS to the concerned authority- i
3 +

¢
i mu. uppllcant was selected for thc post of principal of |

b
: i
4 Navodaya vidyalaya and accordinghhe was released from the o

r

?ﬂﬁggﬁf KVS- on deputatlon for a period of 3 years by orxder dated 5

N

14 12.96. Cn completion of his tenure the applicant was &
5\'”31’again revcrted to the KVS and postad as Principal inwcharge. r
Kcnerya vidyalaya, Tuli. Nagaland by order dated 26.11- 1997.

)

while In Tuli tha applicant appeared in the departmental \ i
v i

examination on 27.12.97 ‘for tha post of princ;pag_and vice~

———

Princioal and he came out successful in ‘the said examination-

Sy »' . ...r ) ]
oL ‘ and hl3 nama appedred at 61.N0.7 o£ the list of successful

'pandidaLes which’ Was published vide order dated 10:2; .1998.

‘- 1] N .
-%! oy fg//\/ On being qualified;in the departmental anmination the :
’-‘ N K . :
il | . < |
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applicant applied for the post of principal and his

-

P aleiCaLiOH way eluly forwarded by the Asuistant Commissioner

Ketndriva Vidyalaye Sangathan, Silchar. He was cidlled for
i | T )
the interview at New Delhi and according to the applicant

iji : L helfa{red well in the.examinaticn‘but his name «id not

' , LA '

apLeag in the panel. According to applicant he was not
{ - : .

oo selected on the ground of pendency of the aforementionad

: i : ' ' : { ' .

W : enguiry. The applicant thereafter submitted his represen-

ration before the authority stating cherein his grievance
== ikt :

for his promotion to the post of Principal. Failing to

A
3

!
gqet any remedy he moved the 0.A. in question assalling the
action of the respendents.
<P 3. ~ The respondents did not flle any written statement

b . in the proceeding. The charge memo was issued on 6.11.87

' ‘ { b
I containing the following charges i
‘ ' - wi. That the said Shri K.M.Singh,while working
A as pGT(Hist) of Kendriya vidyalaya.Megha=-

hatuburu applied for Earned Leave from
12-10-1987 to 16-10-1987 . But he did not
B report for duty on 17.10.1987,causes
H unauthorised absence from dutye. Thus
i Shri K.M.Singh has comnitted misconduct

: under rule 3(1)(4i) and {111) of CCS -
(conduct )Rules, 1964, as applicable to
the employces of the Kendriya Vidyalayas.

2. That the said Shri K.M.8ingh, while working
as PGT(HLst) of Kendriya vidyalaya,Megha-~
hatuburu, he submitted his joining report
on 19-10-1987 and when the principal asked

-« <. "him through the LDC toO submit leave~\\\h
application for 17-10-1987," shri K.M.Sihgh
forcefully entered into the principal's
rodcin by ignoring the principal's Office
order dated 17-5-1987, argued with the . '\
principal and also slapped the Principal. A
Thus Shri K.M.Sirngh has comuitted misconduct
under the rule 3(1) (i), (Lii) of the CCS |
(conduct JRules, 1964, as applicable to
the employees of the Kendriya Vidyalayas .

3. That the said Shri K.M.Singh,while working
-~ as PGT(Hist) of Kendriya vidyalaya,Megha=
_ hatuburu refused to accept the official

letter on 21~10-1987 which,was_sent'through

the peon Book. Thus Shri K.M.Singh has
.- committed misconduct under rule 3(LY (14
.1 of the ccs{Conduct) R-ules 1964, as

applicable to tne employees of the ‘Kendriye

\

b ,»':‘.ig;.*. .

el ' i vidyalayas." .
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The applicant submitted his written statement as far back \X

- L] i
in 1948 but till institution of the O.A. in question in
. S - B
R Y R 1999 no action sC far was taken for concluding the
o b
S SR departmental procecding Despite number of opportunihies

-

|
: “
‘! P if . granted to the respondents no written statement was

£iled. Wnhen the matter rested at this stage, the impugned

order was passed, wéich rcads as followd
Wphereas Memorandwn bearing No. F.13-32/KVS
: C ; : (RBSR)/87/4078 dated 6. 11.1987 issued to
e ‘ ' Shri K.M. $ingh,PGT(Hist.) while working
oo -- at Kendriyavidyalaya,M Meghahatuburu,
suffers from technical error, memor andun
so issued hareby stands withdrawn without
prejudice to further ¢isciplinary proceedings?

..‘i o - -

"A memorandum cf charge sheét dated 19.2.2001 was also

issued There is no distinction qualitatively or otherwise
as to the charge memos daLed 6.11.1987 and 19.2.2001. The
.

Dy %?@L impugned order dated 19.2.200; also d4id not give any
-4 F PR .
DT . : : '
g REE indication as to whatswas the natuce of technical error
: l"/ "\ kG \E) S ac i L-V—’V
1 ] N :
b i 5 in the mcmorandun, oF charge dated 6.11. 1987+ There=is Yo
" Lo o . 4 N ge
Do MG g 3} 15 % C}"“’""; ~ :
fxﬁiﬁ°?“ P reason. for 'Issuing a £resh ‘charge sheet by withdrawing
‘_' :/\’!\.“- } - '}“1.’(33 A
',;ﬁﬁijﬁig the earlier charge sheet, save and except the ipse aixit
TR !
3 of the respondents that the mcmorandum of charge datcd

6.11.1987 sufferrcd from technical error. NO reasons are
assigned as to why a proceéding that was initiated in
~ 6.11.87 was kept alive til& the same was witharawn\bg\\
19.2.2001. The disciplinar; authority did not indicate
what step. was taken on anh from 6.11.87 till 19.2.2001 \\\
in the earlier dicciplinar‘ proceeding till the same was |
-withdrawn. Under the ru;es for the time be*ng tn force, }

©a pro~@ed1ng may be initiated anly when. there. are . grounds

R ' ' for enquiry, 1mputation o£ misconauct or misbehaviour.

' The suthority in the instant case chooqc to hold an enquiry
into the charqea. the officer replied to the said <harges.
No decision so far taken for considering the written :

|
statement Of the officer ioncerned and kept the matter in

T
{

[ the cold storage. The dcpartme“tal authority invited

oo oD o T 1 o .- (X - - . 1 - - - [
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4 id
ngj?f’iié : applications for fi}ling 'up the post of Principal. According
%::ﬁ?.JPL' é /torapplicdnt he fa{rad in the selection process but on the
; Lﬂ' [: . p;etext of the purgggted disciplinary proceeding no action
i ‘f w;? !jé S0 ‘far bcen taken by the reSpondanso In O«As 42/99 d°5pite
11'? ng i; : o;po;tunity grantnd the regpondents ch%ose not to put any
% ;; ,1 fﬂé obJecLion\or to filo any written stategg;t and therefore
'f % ti | he atatoment of the appxicanh went unrebutted..wWhen the
é; t ; : action of the respondents assailﬂd in C.n.42/99 challenging
:%ﬁfni ! . the in action of the xesPOndonts for not comploting the o~
: f' »diséiplinary proééeJing and on the other hand the said
. }proceeding wss taken as,an;%%;h for not consideri ng the
. : R
‘ ; . case éf the applicant, the resPOndents now passed the
¢f 3 ff-.i {mpugned order dated 19.2.2001 for drawing a £resh proceeding
%‘\z II fi and withdrawing the carlief proceeding. The rules are made
}’ for regulating and controlling the disciplinary measure.
. ? Rule 14 of the Ruleé'prbvided for the procedure for imposing
¥ : :
AR o ma jor penalty and Rule 16 prOViduS the procedure for
T imposing minor penalty. In the instant case steps wore. taken
T s for hﬂposinq the penalty provided

i Lﬁh “« under part 6 of the Rule
w

called upon- the

ich he did.in

: ﬂ‘qri. \\ggﬁgby the rules and for that purpose they
o submit his written statement, wh

ot
% plicant t

\‘& A b,
&, t‘( "!, B < ¥
- Ty 4 // turn the authority instead Squght to cancell oxr to withdraw
X

",
. N FEes
3;.: ‘tw: ;;T’\"??vr:: Y ":-;‘5 ’ '
o “&Q@g 7\%,ki/; the proceeding but at the same time sought to continue the
e ‘L.o & A . A .. ' o i A
AN N\
' . i No reaaon not to speak

proceedino by the impugned orders

any good reason are discernible for the steps taken by the

" | depdrtmental authority for init*ation of a fresh px:oceeéij_:\rg_°

The earlier proceeding Was also initiated under part 6 of

the CCS Rules° By the impugn a order the rQSandents only

rlier charge sheet sutfcrred from /

mentioned that the éa

’ i~ t@chniCal errore. That t“ChniCal error Was not explained

al error is dfsccrnible. "onaldering the

i
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nor any technic
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i ; i i nature of the charge in its entirity we do not find any ’
B NP i
]

PR

justifiable reason in the decision to continue with the

r,:f,rj_{ h

N len

LA,

|

i

! .

koo b o
Coh ' disciplinary proccucing on the same charges. The proc¢eding
f

e fjés} . | asecemlngly appeared to he a purported procegding to keep
[ a - horb

C | the sword on democlcs hang ~%‘he applicant is a Senior PGCT
f{‘i - ‘ TeacheL is cliglble for ionsideration for the post of
%_ Principal and therefore thcre is no justification for
;i ; not considering his case for promotion. In C.A. 107/2001
ﬁ' g wxiLLcn statement on behalf of rgupondﬂn s No.l, z.and‘B-
;g Was filed through the Assistent Commissicner, KVS. The
'%: 5I‘ . AuaJaLawL Commirsioner at para 6 of the written statement
%_ miﬁu a bald statement to the effoct that the applicaticn
:; of the appl;cant for the post of Principal was forwaided
g‘ with a femurks that disciplinary procecding was pendiny
% : . against the alelCant. However he was not 5e10¢$cd by
jf ! the Sclection Committee for the reason that he could not
‘;' | rqualify in the teét. The aforementioned statement of the
i; sald oﬁfice:‘way verified in the verification as ;
:g. statement true to his pefsonal knowledge . Wnether a
:3 candidate was s¢lected by Selection Coﬁmittee was purely

.-
AN

a- matter of rec rds . The said Assistant COmmisSLOner did

to ,
not claim alsoébe a Member of the Selection‘Committee.

4. Be that as it may considering all the agpects
t " I

1 ’

of the matter we do not £ind any valid reason for nat

. considering the case of the applicant £6r promotion to the

e : ' ~ post of Pr lnLlpdl- For the reasons stated above we dire
g
"% &kﬁ‘ tne rc,pOnuuntJ LG conCLder the case of the applicant .

for promotion t0'¢ha post of Principal dgdi@at any vacant '
i - )

A\ post as per law. The impugred order dated 19.2.2001 as’

N ' A ) .

well as t*él¢h%rge,sheet dated 19.2.2001 are hereby sct
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ﬁ‘ . ST aside and quashed.
S L0 TR PN AT A ’
e Q\R © o IR TR : .
% t[téﬁoﬁ4ﬁ\ﬂfT S0\ The 'application is allowed to the extent indicated.
e oa PN b3 ) - o
.-~§£ﬂifﬁ&¢ lﬁgﬁﬁéw There shall, however, be nc order as to costs.
SR N R ot . :
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New Delhi

Vendriya Vidyalaya Sangathan

-

- Sub. - Request for posting as principal

K

ST,

,' v

L CANNEXURE = B

PNNEXURE ~ R

I'have the honour to state the following points for your kind consideration and favourable

orders.

L. That.my selection to the post of principal was denied in the year 1998 on the ground of pendin '
v ) l } ! _ ) £

disciplinary proceedings.

was nctresponded.

2. Fhat, Thad represented my case o your good offices mentioning my all the grounds but my request

3. That having noalterative Thad to file a case inthe Hon'ble CAT Guwahati as O.A. 42/99.

b That, the courthad given interimrelie directing respondents to keep one post of the principal

vacant, The copy of order was sent to your 0flice under registered-cover,

vacant post of the principal vide jud gcmén!-dt._{)7-06-2()0'1 .
N - ,

That, in the final hearing the court has given direction to consider my case and post mc against any

Fthercfor. request your goodness to consider my case for the posting as principat on the grounds

mentioned above, The copy ol the judgement of Honble CAT Guranati dt. 07-06-2001 is at-

tached with this application.
| .
Thanking you .

1nel. As Stated.
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(K.M. Singh)

Principal I/C
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ANNEXURE — B
ANNEXUORE — g
— 14 —

P

“To, -

i The Commissiongr.'

\ Kendriya Vidyalaya sangathan,
" 18.Insticutioﬁal Area,

i shaheed Jit Singh Marg,

: New Delhi=110016. -

Lad ' - i . )
'SubjecfzoReminder to consider»the posting as Principal on the basis

of CAT's,Guwahati direction,
3ir, . '

' I have the honour to v-ecall your attntion towards the-
dl'ection of the Hon nle CAT Guwahatl to consider my case and
20ost me as Principal’ agalnut.any vacant post.Hy application
alongwith a copy of the decision of the Court was rcceived by
yonr office on 19»06-2001:but unfortunately no action has been

caken on my applicatlon.' e

Sire I am anxiously walting for your decision on my
, apnlication. I shall be highly obliged if my case io considered
' aympatheti"ally at Lhe‘earliest and decision is conveyed to me,

}Thanking you, i o A

e ey~ o A~
H
v

i .
’ i = o
| . . o f b : dp .
L R MR - Y Yours faithfully, -
' ’ 11} T ) " . W '
Bt 02902001 3 ,
0 ' Co : 4 O \\0'}.”\ -
- , '( Ko M. SINGH- )
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